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I, the ClWnnao of the Committee on Private Memben' Bills and Resolubons. 
having been authorised by the Committee to present the Report on their behalf. 
present this F"ant Report. 

2. The Committee met on 9 April. 1990 for-
I. Examiubon of the followina Constitution (Amendment) Bills under Rule 

»t(1)(a) of the Rules of Proc::edare:-
(1) The Constitution (Amendment) Bill. 1990 (Irumion of new tuticle 31) 

by Shri Sudbir Giri. 
(2) The Constitution (Amendment) Bill. 1990 (Insertioll of new articles 

75A tutd I64A) by Shri Sbantilal Patel. 
(3) The Constitution (Amendment) Bill. 1990 (Ameruimenl of articles 341 

tutd 342) by Sbri Ram LaI Rabi. 
(4) The Constitution (Amendment) Bill. 1990 (Insertion of new articJ~ 

15A, etc.) by Sbri Huish Rawat. 
II. Classification and allocation of time for discussion of Billa (v;de Appen-

dix) under clauses (b) and (e) of Rule 294(1) of the Rules of Procedure. 
ExlllPlinlltion of ConstilutUm (Ameruimenl) Bills 

3. The Committee considered the Bills and arrived at the foUowing findin .. as 
a result of their eumination of the BiUs:-

FituJings of 1M Commiltft 
(1) The Constitution (Amendment) Bill. 1990 (insertion of new article 31) 

by Sudhir Giri. 
The Bill leeks to insert new article 31 in tbe Constitution with a view to 

provide aU citizens, who have attained the aae of 18 yean, the right to work and 
to set unemployment allowance for a period of ten yean or till provided witb a 
job whichever is earlier. 

After considering all upects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

(2) The Coastitution (Amendment) Bill. 1990 (Insertion of newarticJes 75A 
tutd I64A) by Shri Sbantilal Patel. 

The Bill leeks to insert new articles 75A and 164A in the Constitution with a 
view to provide that during the period from the date of announcement of 
general eIec:tions to the .... of the People or to the Legislative Auembly of a 
Slate, or from the date of &Iuolutioo of the HOUle of the People or Legislative 
Allembly of a State. till dae date of constitution of new HoUle of the People or 
Legislative Auembly of a State. the Uniap Government or the Government of 
abe State IbaII fwIcUoa • a caretaker Government and such Government IhaIJ 
not initiate new policies and any policy decision taken by ILoCh Government IhaII 



be subject to ratification by the new Houle of the People or the Legislative 
Allembly of the State, as the C8Ie may be. 

After considerin& all aspects of the BiD, the Committee recommend that 
the member may be permitted to move for leave to introduce the Bill. 

(3) The Constitution (Amendment) Bill, 1990 (o41J'IeIU1mmt of anicks 
341 tIIId 342) by Sbri Ram Lal Ram. 

The Bill leeks to amend articles 341 and 342 of the Constitution with a 
view to provide that a penon belonging to a cute or a tribe which has 
been specified as a Scheduled Cute/Scheduled Tribe in any State or Union 
territory, irreIpec:tive of his place of residence, sbaU be deemed to be 
belonging to a Scheduled Caste or Scheduled Tribe throughout the territory 
of India. 

After considering all aspects of the BiU, the Committee recommend that 
the member may be permitted to move for leave to introduce the Bill. 

(4) The Constitution (Amendment) Bill, 1990 (Insertion of new artick 
1504, etc.) by Sbri Hariab Rawat. 

The Bill seeks to amend tbe Constitution witb a view to provide work to 
all adult citizens or payment of unemployment allowance to them till they 
are provided witb employment. It furtber provides for public assistance in 
cue of old age, etc. and for educational facilities upto secondary school 
level. 

After considering all aspects of the Bill, the Committee recommend that 
the member may be permitted to move for leave to introduce the Bill. 

Cllusi/ication and aUoartion of lime to Bills 
4. The Committee then considered clusification and allocation of time to 

fifty-five Bills specified in Appendix. 
S. After considering all aspects of tbe BiDs. the Committee recommend 

that the following Bills be placed in category 'A';-
(1) The Crop Insurance Scheme BiD. 1989 by Prof. N.G. Ranga. 
(2) The Constitution (Amendment) Bill. 1989 (Substitulion of new article 

for article 263) by Sbri Chitta Buu. 
(3) The Constitution (Amendment) Bill. 1989 (Insertion of new Part 

XIA) by Sbri Chitta Basu. 
(4) The Newspapers (Price and Pqe) Bill. 1989 by Sbri V.N. Gadgil. 
(S) The Agricultural Produce Prices Fixation Bill. 1989 by 

Shri Uttam Rathod: 
(6) The Constitution (Amendment) Bill. 1989 (Amerubnent of "rtick 3~4) 

by Shri G .M. Banatwana. 
(7) The Constitution (Am~ndment) Bill. 1989 (Insertion of new article 

16.4) by Shri G.M. Banatwalla. 
(8) The Infant Foods and Fe.ding Bottles (Regulation of Production. 

Supply and Distribution) Bill. 1990 by Sbri Ram Nait. 
(9) The Married Women (Protection of Rights) Bill. 1990 by 

Shrimati Basavarajeswari. 
(10) The Banning of Sex Determination Tests Bill. 1990 by 

Shrimati Basavarajeswari. 
(11) The Domestic Workers (Conditions of Service) Bill, 1990 by 

Shri Harish Rawat. 
(12) The Ceiq on Wqes Bill. 1990 by Shri Dbarmesb Prasad Verma. 
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(13) The Constitution (Amendment) BiU, 1990 (Substilulion of new tlrtid~ for 
tuticJe 263) by Shri Dharmesh Prasad Venna. 

(14) The Constitution (Amendment) BiU, 1990 (Insmion of new tlrticl~ lOA) 
by Shri Dharmesh Prasad Venna. 

(15) The Disabled Persons (Rehabilitation and Welfare) Bill, 1990 by 
Shri Uttam Rathod. 

(16) The Constitution (Amendment) Bill, 1990 (Ins~rtion of new tlrticles 281A 
tmd 281B) by Shri Chitta Basu. 

(17) The Constitution (Amendment) Bill. 1990 (A~ndmenl of tlrtic/~s 200 
tmd 201) by Shri Chitta Basu. 

(18) The Agricultural Workers Bill, 1990 by Shri Chitta Basu. 
(19) The Agricultural Workers (Minimum Wages and Welfare) Bill, 1990 by 

Shri Dhannesh Prasad Venna. 
(20) The Agricultural Workers (Minimum Wages and Welfare) Bill, 1990 by 

Shri Satyagopal Misra. 
(21) The Backward Areas Development Board Bill. 1990 by 

Shri Yadveodra Datt. 
(22) The Grains Board Bill, 1990 by Shri Yadvendra Datt. 
(23) The Constitution (Amendment) Bill, 1990 (Am~nd~nt of tlrtid~ Ill) by 

Shri K. Ramamurtby. 
(24) The Youth_Bill. 1990 by Shri Hannan Mollah. 
The Committee further recommend that all the remaining 31 Bills be placed 

in category 'B'. The Committee recommend allocation of time for each of the 
Bills as shown in column 5 of the Appendix. 

R«om~ltdtllioflS 

6. The Committee recommend that-
(i) Sarvashri Sudhir Giri. Shantilal Patel, Ram Lal Rahi and Harish Rawat 

be pennitted to move for leave to introduce their Constitution 
(Amendment) Bills; and 

(ii) the classification and allocation of time to Bills by the Committee, as 
shown in the Appendix, be agreed to by the House. 

NEW DELHI; 
9 April, 1990 

19 CluUtra, 1912 (Sa/CQ) 
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APPENDIX 

SI. Name of the Bill and the Member- Bill No. Catqory TUDe 
No. in-<lwge recom- rec0m-

mended mended 

1 2 3 4 5 

1. The Forest (Conservation) 91 of 1989 B 1\ boun 
Amendment Bill, 1989 (Amend-
ment of uctioru 2 and ~ by 
Shri . Hariah· Rawat. 

2. The Public and Private Schools 72 of 1989 B 1~ hours 
(Abolition) Bill, 1989 by Prof. 
Saif-ud-Din Soz. 

3. The Constitutiofl (Scheduled Cas- 79 of 1989 B 1~ hours 
tea) Order (Amendment) Bill, 
1989 (Ammdment of 1M Schedule) 
by Shri K.S. Chavda. 

4. The Crop Insurance Scheme Bill, 86 of 1989 A 2 hours 
1989 by Prof. N.O. Ranga. 

s. The Constitution (Amendment) 93 of 1989 B 1\ hours 
Bill, 1989 (Iruertion of new article 
19A) by Shri Chitta Buu. 

6. The Constitution (Amendment) 75 of 1989 A 2 hours 
Bill, 1989 (Substitution of new arti-
cle for article 263) by Shri Chitta 
Basu. 

7. The Constitution (Amendment) 92 of 1989 A 2 hours 
Bill, 1989 (Iruertion of new Part 
XIA) by Shri Chitta Buu. 

8. The Constitution (Amendment) 81 of 1989 B 1~ hours 
Bill, 1989 (lruertion of new article 
1M) by Shri Chitta Basu. 

9. The Constitution (Amendment) 82 of 1989 B 1\ hours 
Bill. 1989 (Ame~1Il of 1M 
Pmmtble, etc.) by Shri Ram Naik. 

10. The Constitution (Amendment) 89 of 1989 B 1\ hours 
Bill. 1989 (Insertion of new articles 
23A. 238 and 23C) by Shri Yamu-
na Prasad Shutri. 

11. The Constitution (Amendment) 87 of 1989 8 1\ hours 
Bill. 1989 (Ame~1Il of articles 
84 and 173) by Shri MuUappaUy 
Ramachandran. 

12. The Newspapers (Price and Page) 90 of 1989 A 2 hours 
Bill. 1989 by Shri V.N. Oadgil. 

13. The High Court at Bombay (Ea- 78 of 1989 B 1\ houn 
tablishment of a Permanent Bench 
at Pune) Bill. 1989 by Shri V.N. 
Gadgil. 
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1 2 3 4 5 

14. The Cnastitution (Amendment) 73 of 1989 B 1\ hours 
BiD, 1989 (Amendment of tuticIe 
81, dC.) by Sbri Harisb Rawat. 

15. The Constitution (Amendment) 74 of 1989 B li hours 
Bill, 1989 (/1f#rfion of new on:icl~ 
.J8A, dC.) by Sbri Harisb Rawat. 

16. The Agricultural Produce Prices 76 of 1989 A 2 hours 
rlXlltioo BiD, 1989 by Shri Uttam 
Ratbod. 

17. The Constitution (Amendment) 88 of 1989 B 1~ hours 
Bill, 1989 (/nsertio" of new article 
16A. ~tc.) by Sbri G.M. Banat-
walla. 

18. nie Indian Qtizens Abroad (VOI- 85 of 1989 B 1\ hours 
ing Riglu flI EJections) Bill, 1989 
by Sbri G.M. Baoatwalla. 

19. The Constitution (Amendment) n of 1989 A 2 hours 
Bill, 1989 (Amerulment of ortick 
324) by Shri G.M. Banatwalla. 

20. The Constitution (Amendment) 80 of 1989 A 2 hours 
BiU, 1989 (/ns~rtion of n~w orrick 
16.4) by Shri G.M. Banatwalla. , 

21. The Constitution (Amendment) 6 of 1990 B 1! hours 
Bill, 199O(Jns~rtion of new orrick 
15A, ~tc.)by Shri Hannan Mollah. 

22. The Infant Foods and Feeding 10 of 1990 A 2 hours 
Bottles (Regulation of Production, 
Supply and Distribution) BiU, 1990 
by Shri Ram Naik. 

23. The Constitution (Amendment) 3 of 1990 B 1, hours 
Bill. 1990 (Substitution of new 
ScMtiuk lor Eighth Sch~duk) by 
Shri Bhogcndra Jha. 

24. The Constitution (Amendment) 9 of 1990 B 1, hours 
Bill, 1990 (Substitution 01 n~w tuti-
ck lor tulick 37) by Shri Bbogcod-
ra Jha. 

25. The Forest (Conservation) 8 of 199U B 1, hours 
Amendment Bill, 1990 (A""ruJ-
mmt 01 s~ction 2, ~IC.) by Shri 
Harl Bhau Shankar Mahale. 

26. The Constitution (Amendment) 2 of 1990 B 1, hours 
Bill, 1990 (Ameradmmt olorticin 
310 flruI 311) by Shri Satyagopal 
Misra. 

27. The Constitution (Amendment) 1 of 1990 B 1, hours 
Bill, 1990 (Insertion 01 new flrtick 
18A) by Shri Satyagopai Misra. 

5 



1 2 3 

28. The Married Womeo (Protection 18 of 1990. 
of Ripu) BiB, 1990 by SIuiaWi 
Balavarajclwari. 

29. The Widows' Welfare BiB, 1990 13 of 1990 
by Sbrimati B ... vu ...... i. 

30. The Abolition of BeaiaI Bill, IS of 1990 
1990 by Sbrimati Balavlnjelwari. 

31. The Bannin& of Sex Detenniaa- 11 of 1990 
tion Teltl Bill, 1990 by Sbrimati 
B ... vanjawari. 

32. The Domestic Worken (Condi- 21 of 1990 
tioas of service) Bill, 1990 by Shri 
Harilh Rawat. 

33. The Ceilina on Wapi Bill, 1990 2S of 1990 
by Sbri Dharmab Prasad Verma. 

34. The Constitution (Amendment) 26 of 1990 
Bill, 1990 (Sadnlitulion of new arti-
cle for Gracie 263) by Shri Dhar-
mesh Prasad Verma. 

35. The Constitution (Amendment) 24 of 1990 
Bill. 1990 (lruertion of MW Gracie 
~A) by SM Du~ Pr~ 
Venna. 

36. The Di58bled PerlOoa (Reubilita- 17 of 1990 
tion and Welfare) Bill. 1990 by 
Shri lJttam Rathod. 

37. The Constitution (Ameodment) 23 of 1990 
Bill. 1990 (/ruerflOtl of MW aracln 
281 A and 281 B) by Shri Chitta 
Basu. 

~. The .constitution (Amendment) 2S of 1990 
Bill. 199() (ArMndmrnt of article! 
100 and 201) by Shri Chitta Basu. 

39. The AgricuJtural Workers Bill. 32 of 1990 
1990 by Shri Chiua Basu. 

4(). The:: ('oDstitution (Amendment) 20 of 1990 
Bill. 1990 (Amettdmnu of Eighrh 
Schedule) by Shri Chitta Basu. 

41. The Agricultural Work.ers 27 of 1990 
(Minimum Wqcs and Welfare) 
Bill. 1990 by Sbri Dbanncsh 
Prasad Venna. 

42. The Apicultural Work.ers 22 of 1990 
(Minimum Waacs and Welfare) 
Bill. 1990 by Shri Satyagopal 
Misra. 

43. The Constitution (AmcodmcDt) )0 of 1990 
Bill. 1990 (Ameradmnu of articles 
III and Ii]) by Shri Bhajaman Be-
hera 

4 S 
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A 2 hours 

A 2 houn 

A 2 houn 

A 2 hours 
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A 2 hours 

A Z hours 

8 1~ hours 

A 2 hours 

A 2 hours 
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1 2 3 

44. The raymeat of Uacmploymeat 94 of 1989 
ADowuce BiD. 1989 by Prof. P.J. 
KurieD. 

45. 1be RepreleDtat.oo of the People 96 of 1989 
(Amendment) BiD. 1989 (Ammcl-,.,., of .rectioII 20) by Prof. P.J. 
Kurien. 

46. The Repreaentaboo of the People 9S of 1989 
(Amendment) BiD, 1989 (Sub.rtUJ,-
IkM of lint' .s«tioII for s«tion 77, 
de.) by Prof. P.l. Y.uricD. 

47. The BKkward Areas Develo»- 4 of 1990 
meat Board BiD. 1990 by Shri 
Y.tvendra Oatt. 

48. The Anti-Espionqe Bill. 1990 by 1 of 1990 
Shri Y.tvendra Oatt. 

49. The Grains Board Bill. 1990 by 5 of 1990 
Shri Yadvendra Oatt. 

50. The Compulsory Military Training 35 of 1990 
Bill. 1990 by Shri Utttdll Rathod. 

51. The Constitution (Amendment) 29 of 1990 
Bill. 1990 (Amendmnu of artJda 
75 and /(4) by Shri K. Rama-
murthy. 

52. The Constitution (Amendment) 41 of 1990 
Bill. 1990 (ArrKndtrtLnt of anicl~ 
lll) by Shri K. Ramamunhy. 

53. The Nationaliled Banks (Loans 44 of 1990 
Recovery Procedure) Bill. 1990 ~y 
Shri MulJappaily Ramachandran. 

54. The Employees' Slale Insurance 43 of 1990 
(Amendment) Bill. 1990 (ArrKnd-
mntI of section 2. ~IC) by Shn S. 
Krishna Kumar. 

55. The Youth Bill. 1990 by Shri Han- 42 of 19911 
nan MoUah. 
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